&

‘Betuean:

IN THE CENTRAL ADMINISTRATIVE

HYDERABAD

C.P.N0.84 of 1399
in_
G.H.NO.1033 Uf 1 296

M.M,Rahman.,

an d

1. Sri Aravind Verma,
Sacretary to Government of
Ministry of Mines, Shastri
New Delhi.

2. Sri S.K.Acharya,
Director General,

Geological Suryey of India,
27, Jawahar Lal Nehru Road,

Calcutta-700 016.

3, Sri S.K.Mazumdar,
Sr.Dy.Director General,

Southern Région, Geological Survey
of India, Bandlaguda Complex,

Hyder abad-500 660.

CUUNSEL FOR THE APPLICANT
COUNSEL FOR THE RESCONDENTS
CORAN:

THE- HON'BLE 5RI R.RANGARAJAN,

THE HON'BLE SRI B.5.JAI PARAIL

: 0O RDE

ORAL ORDER (PER HON'BLE SRI L

Hegard Mr.Prabhakar for

TRIBUNAL: HYDERABAD [BENCH:

DATE OF ORDER:12-8-1999,

.. .Petitionaer/
Applicant

India,
Bhavan,

. .Respondents/
Respondent

]

Mr.V.Vgnkatashuar Pao

Me.B.Narasimha Shafpma
MEMBER (ADMN. )
SHWAR ,MEMBER (JUDL.)

R :
.RANG 4RAJAN,ME MBER (A)) )

Mr.V.Venkateshwar Rao,

learned Counsel for the Applicant and Mr.M.C.Jacagb for

mr.B.Narasimha Sharma, lesrned Standing Counsal for thsa

Respondents.
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2 The DA was dispoéed of hL Order dated:25-11-1398.
|

The operative portion OA that Order reads as followg:-
|

"13. It is stated in the penultimate para.of |[the

reply that in pyrsuancelnf tha recommendatigns

of the 5th Central Pay Commission, a Committes

has been constituted in October,1997 feor progvi-

ding promotion ke the aost of Oraughtsman from

the post of Map Mounter {Senior). We faoel that

the above prapa?al shoqld be finalised very

sarly. ’ !

14, 1P that proposal is clubbed with other
proposals and considsration of the full proposal
may take cansidprabla'éime, the proposal of
prmmotioﬁ from [the post of Senior Map Mountgrs
to the Oraughtsman should be taken out from| the
proposals and Jonsiderad sgparately by the
Committes and a decision be takan expeditiopsly.
We once again ﬂmpress én the department not] to
delay the prop 1sal any further. In any case| the
guestion of providing édaquata chances of promo-
tion to the Na$ Mounter (Senior) to the Draughtsman
should be finaiised onor before 28-2-1999.["
|

3. Tdday, an Dﬁfic% Order bsaring No.A_ 32016/31//85/16A,

dated:June, 1999 was prdduced. | The applicant has been
promoted to Oraftsman ln the scale of pay of fs.4,500-7,000/-.
That would mean that tﬂa quest}nn of providing adedquate
chances of promotion tl the Map Mounter (Senior) tq the

Oraftasman has been considered land approved. Becauge of

that approval only the applicant has been promoted |by the
| =

Crder dated:June,1999, which is taken on record. The
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applicant cannot ask for promotkon from the earlier
I

because the Bench itsel% has ory
Mounter (Senior) to the’post of Draftsman on or bef

28-2-1999, He can axpa@t prom%tion'tn the Draftsma

|
after that date. Acco%dingly,{he had been pramoted

!

four(4) months after tﬁat datel

f (

4. Hence, the Drdaﬁ has be?n complied with full

Tha CP is closed. |

|
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8.5, AMESHWAR) " (R.RANGARAJAN
‘ |
/.W;aﬁfr("ﬂm.)' | MEMBER ( ADMN,
|

1 | |
' | DATED:this the'12th day of August,1999

/K/ Dictated to stleno in %he Open Court
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